
OF 19551 Working ~ournalists (Col?ditim of Seraice) and 
Miscellaneous Provisions 

OF WHIPPING ACT, 1955 
G T  No. 44 OF 1955 

[19th December, 19551 

olition of whipping as a punishment 
ing Act, 1909, and finther amending 
ocedure, I 898. 

BE it enacted by Parlia in the Sixth Year of the Republic 6 

of India as follows: 

1: This Act may be of Whipping Act, 1955. 

~Vof  1909. 2. The Whipping 

V of 1898. 3. In the Code of Criminal ~rhcedure. 1898 (hereinafter referred 
to as  the principal Act),- - h (a) in section 32, in sub-se tion ( I ) ,  the entry "Whipping!' 

against item (a) shall be omitte 

(b) sections 390 to 395 shall omitted; 

(c) in section 396, in sub-sectiop (I), for the words "fine or 
whipping", the words "or fine" shalli be substituted. 

\ 
4. If a t  the of whipping 

IV of 19090 imposed upon an offender by a Court Whipping Act, 1909, 
has not been executed for any wholly or partially, 
the offender shall be dealt provided in section 
395 of the principal Act as if that section 'hdq not been repealed. 

\ 
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ARRANGEMENT OF SECTIONS 
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SECTIONS -- 
CHAPTER I .+. -*---* ------------- 

1. Short title and extent. 
2. Definitions. 


